I11 Oral Answers

Shri Bhagwat Jha Azad : In case
this exploration discloses that there is enough
gas, may [ know whether Government have
got any plan to capture and utilise it for our
purposes ?

Shri K. D. Malaviya : Unfortunately,
the information so far collected by us goes
'to show that they are not of much econoniic
importance, except at one place where it is
of considerable significance. We are pur-
suing our investigation at that specific
place i.e. Gogha.

Religious Teachers

*78. Shrl Dabhi: Will the Minister
of Defence be pleased to refer tp the reply
given to Starred Question No. z§64 on the
218t May, 1956 and state :

(@) whether Government  propose to
remove the disparity in the rates of pay and
allowances paid to Padres and those paid to
religious teachers belonging to other re-
ligions ; and

(&) if not, the reasons therefor ?

The Deputy Minister of Defence
(Sardar Majithia) : () The question
whether the disparity in the rates of pay of
Padres and religious teachers belonging to
other denominations should be removed
is under the active consideradon of tne Go-
vernment of India. Tnere is no disparicy
in the rates of allowances.

(¥) Does not arise.

Shri Dabhi : What is the sort of disparity
thac is 0 be removed? The hon. Munister
has said chac chere is no disparicy.

Sardar Majithia: I said that there is no
dispari.y in h: allowances. There is
disparicy in pay. Removal of thac is under
the consideradon of Governmeant.

Shri Dabhi: May I know what was the
necessity for employing these. religious
teachers ?

Mr. Deputy Speaker: That is a different
Qquestion alcogether,

Shri T, S. A, Chettiar: May I know
what is the dispariy?

Sardur Majithia: The Padres get
Rs. 10U per monch whereas these religious
teachers get, :‘p to 10 Yyears' service Rs. 3§
per month, afer 10 years Rs, 40 and
after 20 years Rs, 45. In addidon ‘o this
they get cermin other allowances; for
instance they get free quarters etc.

Shri T, S. A, Chettiar: May J know
what is the difficully in cqualising these
allowances and why it should take so much
time ?

Sardar Majithia: As 1 said, this
ques.ion is engaging the attention of Go-
vernm:nt and the disparity is between Ras.
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35 and Rs, 100, I should like here to add
that the present incumb:nts, so far as
those getting higher pay are concerned
will not bz aff:cied by any changes that
Government may make; but, we will see
that this disparity is removed.

Shri N. M. Lingam: Since we have
no r:ligious teaching even in schools and
colleges, may we know the need for having
such teachzrs in the D:fence Department ?

Mr, Derll Speaker: It does not
arise out of tl:{s

question,

Purchase of Jeeps

*80, Shri Kamath: Will the Minis-
ter of Defence be pleased 1o refer to_the
reply given to torred Question No.
2663-A on the 29th May, 1956 and
state:

() the namss of the four defendants
connected with the purchase of Jeeps;

(b) whether writs have been served
on all of them; and

(c) the stage at which the matter rests ?

The Deputy Minister of Defence
(Sardar Majithia): (2) and (b). Writs have
bzen taken out and served on three
defendants nam:ly,

(1) Jams=s Marghall Cornwall and Part-
ners Ltd.

(2) General Sir James Marshall Corn-
wall.

(3) S. G. Kl:in.

The fourth defendant Group Captain
F.H.L. Scarl has becen declared bankrupt
and, on the advice of our Counsel in t
U.K., his nam: has been struck off from
the list of defendants.

(c) The case is still in its preliminary
stage and it will be some time before
it will coms for hearing in the Court.

Shri Kamath: Is the Government

aware that two Englishmen named Mr.
Cleminson and Mr. Potter have played
not an unimportant role in the first trans-
action with Antimistant, and, if so, does
Government propose to implead them
as defendants in this suit?

The Minister of Defence (Dr. Katju):
Governm:ni has acted on the advice it has
received and the claim can only be put
forward against the co-defendants against
whom the suit has been brought.

Shri Kamath: . .
Mr, Deputy Speaker: This need not
be answsred because the hon. Member asked
why these persons could not be made
defendants and the hon. Minister re-
%i:;d that they acted on legal adivce.

**Bxpunged #3 ordered by the Chair.

re the question ends. We are going





